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to amend the Indian Railways Act 
adtably to make the procurement 
and transfer of reserved tickets a 
cocnizable oi!ellC'!. 

Steps have recently been taken to 
render better and more satisfactory 
sen ice to the travelling public in 
the matter of reservations. Some of 
these steps are:-

(i) Additional reservation counters 
have been set up at important 
railway stations: 

(ii) Separate refund counters, in 
order to reNeve congestion at 
booking vnndows. have been 
opened; 

(iii) Firm reservations 
above the normal 
b~hs against < the 

over and 
quota of 

vacancies 
which arise due to norronl can-
cellations, are also now being 
made; 

(iv) Reservation of seats by day-
time trains is now being made 
without the passenger filli.ng up 
detailed requisition forms. 

Damage caused to Railway 
property 

~_SHRl CHANDRABHAN 
ATHARE PATIT.J: 

S}'!itRI BALASAHEB VIKHE 
PATIL: 

Will the Minister of RAILW A YS 
he pleased to state: 

(a) the damage caused to raUw8Y" 
property inc1uding wagons etc., as a 
result of the attacks Iby Ulltruly mobs. 
in each State (year .. wise) during the 
last three years; and 

(b) what security measures havb 
;)een enfo.rced ttl preteol the railway 
property from such colossal dama-
ges? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SfIARIEF) 
(a) As per the statement attached. 

(b) Law and Order being a State 
subject under the Constitution, its. 
maIntenance in milway premises 
during mob attacks is the resp·onsi-
bility of the Government Railway 
Police under the State Governlnents, 
IState POlice authorities. 

The Railways on their part main-
tain close liaison with the State 
Po~ice authorities at all levels and-
render necessary assistance whenever 
required. In case of apprehension of 
disturbed law and order situation. 
imnlediate liaison is established at 
]oca!' level for adequate protection 
()f railway property by the State 
Police authorities. RPF IRPSF per-
sonnel are also deployed to guard 
the assets of railways, such as vitar_ 
installations. 
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STATEMENT 

N~l'JI" 0 the State 

Andhra Pradesh 

Bihar 

Delhi 

Gujarat 

Haryana . 

Karnataka 

Kerala 

Maharaabtra 

Madhya Pradesh 

PeDdichery 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh . 

West Bengal 

TOTAL 

1977 

100 

3,000 

(Amount in Rs.) 

1979 

755 

200 

10,175 

53,&60 

101 

21,000 

10 

2,900 

- ------ -------

--------------- -------- ----
C*) Figures for 1979 are provisional. 

lJaorgallised Apicultural Labour 
3~.SHRI CHANDRABHA~ 

ATHARE P.ATIL: Will the Min:r.ter 
Of LABOUR 
be pleased to state: 

(a) what action is being taken t. 
improve the conditions of the unorga-
nJsed agricultural labour and also to 
establish an organisation thereof; 

(b) whether Governmen t are also 
aware that there is heavy unemploy-
IIRnt in the rural areas and that the 
atricultuntl labour is not paid the 
q-a,ea at the rates fixed by Govera-
r"\ent ftnd what action has been taken 

tc ensure that labour is not removed 
.. flimsy grounds and they are JNlid. 
wales at rates fixed by Governmeati 
a.d 

(C) what action has been taken CJr 
proposed to be taken by Government 
to ensure employment of the agrlcul-
tur.al labour in the rural areas? 

THE MINISTER OF TOURISM & 
CIVIL AVIATION AND LABOUR 
'(SHRl J. B. PATNAIK): (a) to (e). 
The problems of agricultural labour 
have been under Government's conli-
deration for quite SOllle time .. d 
various reports and enquirIes have 




